OPEN ODURT

CENTRAL AODMINISTRATIVE TRIBUNAL
ALLAHABAD BENCH
ALLAHAB AD

ORIEGINAL APPLICATION NUMBER 941 OF 2001

MONDAY, THIS THE 03rd LAY ]3 NGVEMBER, 2003

HON 'BLE MR,JUSTICE R.R,K,TRIVEDI,V, C.
HON'BLE MR, D. R. TIWARI, MEMBER(A)

Babu Ram Sharma, 5

son of Shri Munshi Ram “harma,

resident of Road No.1, Ram Nagar Colony,
izzatnagar, Bareilly.

3.

Lase ..Applicant

(By Adveccate : Shri T.S. Pandey)

VERSH §

Union of Incia through General Manager,
North Eastern Railway, Corakhpur.

Pivisional Railway Manager, North
Eastern Railuway, Izzatnagar, Bareilly.

Senior Civisional Perscnnel Officer,
North Eastern Railway,lZzatnacar, Bareilly.

......Rﬁspondents
(By Advocate : Shri K.P. Singh)

ORODER

By Hon'ble Mr, Justice R,R,K., Trivedi, V,C.

By this Criginal Application filed under section 19 of

. Administrative Tribunals Act, 1985, the applicant has challenged

the orders dated 25.04;2001, 16,07,2001 and 31,05,2001 and has

prayed for a direction to respondents tc confirm the applicant

on the post of Junior Clerk and to consider his promotion on the

post

of Senior Clerk a anc when vacancies arises.
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2. Before filing the present Oricinal Application, applicant
filed 0,A. N0.1310 of 1959 which was deciced finally on
27,11,2000 with following directions: -

"We do not find it necessary to quash the order
dated 07,.10,1999. The learned counsel for the
respondents has already stated that the applicant
would be conesidered for confirmation on the post of
Junior Clerk as and uhen the vacancy in the 25%
promotion quota arises. Coing along=-with learned
counsel for the respondents we direct the
respondents to consider the applicant for
confirmation on the post of junior clerk as and wher
t ere is vacancy acaimst 25% promoticon gquota and in
accordance with rules, 0.A. is disposed of in the
above terms."
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order dated 07.10.,1999, which was impucned in the
t/\' l
earlier O,A, also, applicant haslclaimed that he was promotsd
as Junior Clerk and he has served for more than 6 yomr;,but he
was reverted, Thus, in the earlier 0,A, itself, claim of the
applieant for selection as Junior CQerk in the allsged
selection held in pursuance of the notification dated 10.10.,1991
was not accepted. Cn the other hand applicant was required
to appear in the selection test whenever the vacancies wers
available, In the present case, applicant was informed by
order dated 25,04,2001 (Annexure~2) that he cculd not be
WA

Tegularised as junior clerk/unless he appearaqin the selection

held for promotion from Cracde 'C' post to Crade 'C' post.

Then by anctter orcder dated 16,07.2001 (Annexure-3) applicant was

L
-

required tec appear in the written examination to be held on
VT e ol ek o ey un wyllemtea
22.07.2001 at 11.00 a.m.kHence there is no question of °

beinpo promotec as Junior clerk.
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4, Learned cocunsel for the applicant submitted that the

intimation civen by letter dated 16,07.2001 was served on the
S

applicant on 24.,07.2001 i.e}&#ay after 22.07.2001, hence he

could not appear, However, no such averment has been made

in the 0.A. and this question cannot be allowed to be raised

0)\ 2 (P
by the applicant/ AN OJPGE/V»‘UL a/é, \PKLD‘@QMV&'

S. Consicdering the facts and circumstances, in our
opinion, the impugned orders de . not suffer from any error
of law. The applicant is not entitled for relief. The 0.A.

has no merit and accordingly dismisseﬁjuith,nn order as to costs,
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Member (A) Vice-Chairman
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